IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DEIHI.

Regn.No.CA-488/52 Date of decision: 4,12,1992 ;
Shri Naveen Supta & esee Applicants
Cthars

Varsus

Union of India & Ors, .... Raspondants

rnl‘ thB Applic‘ants o s x @ Shri T.C’ ﬂ(_.]garkial, :‘qd\jOCate
For the Tespondents eeee Shri P,H, Ramchandani, Advocate
CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1, To be referred to the Reporters or not? fve

JUDGMENT
(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

The apolicants, who have haen uporking as Uork
Munshies under the Chief Eﬁginear (North Zone), Akashvani &
Doordarshan, are ajgrieved Jue to their non-rejularisation
daspite work ing for several years from 1981/82 onuards,

!

Applicants 1=3 have uorkasd from 1981 pnuards and Applicant

wo,4, from 1982 onvairds, The applicants have stated that
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they were appointed throunh the Employmant Exchange for

reqular posts of Uork Munéhi, and that they have neot heen
annointed as Clerk, fGrale II, There is no hraak in t heir
service and they are being given increments annually in
their aresasnt scale of Rs, 950-1510 sim%lar to that of
Clerk, Gr~de II, They have a]so been alloued to Cross

the Efficiency B8ar, but hare not hean aiven other haenefits

such as leave, L.T.C,, G.P,f. advancae, Insurance, stc,,

which gre admissible to regular enployees, lAfter thair
nrsts are converted as Clerks frale II, they would get
these benefits, They have relied upon the recommendation
of the Pay Commission that uork-charged staff in non=-
industrial categories may,bavbrought on the regﬁiar
establishmant so that they would be entitlaed to all the
benafits admissible to regular non-industrial staff, Thay
have a3lso relied unon the judg;menf of tha Madrazs 3anch of
this Trihunal in CA-45/88 which has heen ment ioned by the
respontents by.order dated 17,9, 1990,

» According to the respondents, the applicants havae
not baen engaged against the regul;r p-sts and they have
hasn continued in service as work-charged York Munshies
anainst 3atailad Teachnical E£stimataes prepared for D-6750doun
and are beinqg paid as per the rules, Tha caenvarsion of the
nosts would depend on the availanility of funds and as soon

000 ne?

|

s



as adequate funds are available, nosts wnuld be created

to accommodate them, In the meanwuhile, there is no
propnsal to terminate the services of the applicants

and their apprehension that their services #Duld hs
dispensad with, is not well-founded,

3, “e have gone through the records of the case and
have heard the learned counsel for both the parties, The
mere fact that the applicants haye uorke! for a fairly
long period in the work-charged category, would not
entitle them to regularisation in the absence of regular
Bosts in existence, The respondents have stated that the
case of the applicants would also bs considered for
regularisation, depending on the avajlability of funds,

Tha'Trihunal cannot issus any dirsection to the respondents

to create posts, INn the facts and circumst ances of the

case, the application is disposed of with the direction
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to.the respandents to revieu the staff strennth required
on regular basis andi take appropriate action to regulari se
the applicants in accordance with their seniority and
suitability, Till than, the reepondente shall continue
to accammodate th; applicants in their present posts, The
application is disposed of accordingly, There will bs ng

ordier as to coste,
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(3.N, Dhoundiyal) ~ (P.K. Kartha)
Administrative Member cha—Chalrman(Judl.)




